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we saw to it that all our Jumbo aircraft went 
in for a thorough check-up and 5nly two 
aircraft had little dents within the limits of the 
safety certified by the Boeing Company. We 
did this check-up. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2-30 p.m. 

The House then adjourned for 
lunch at twenty-seven miniites past 
one of the clock. 

The House reassembled, after lunch, at 
thirty-two minutes past two of the clock, Mr. 
Deputy Chairman in the Chair. 

. 

MESSAGES   FROM    LOK   SABHA- 
contd. 

(I) The Appropriation     (Railways) 

Bill, 1986 (II) The  Appropriation     

(Railways) No. 2 BUI, 1986 

(HI) The  Appropriation      (Railways) No. 3 
Bill, 1986 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following messages 
received from the Lok Sabha, signed by the 
Secretary-General of the Lok Sabha:— 

I 

"In accordance with the provisions of rule 
96 of the Rules of ' Procedure and Conduct 
of Business in Lok Sabha, I am directed to 
enclose the Appropriation (Railways) Bill, 
1986, as passed by Lok Sabha ;it its sitting 
held on the 13th March, 1986. 

2; The Speaker has certified that this Bid 
is a Money Bill within the aneaning of 
article 110 of the Constitution of India." 

II. 

"In accordance with the provisions of 
rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose the Appropriation 
(Railways) No. 2 BL1, 1986, as passed by 
Lok Sabha at its sitting held on the 13th 
March, 1986. 

2. The Speaker has certified that this Bill 
is a Money Bill within the meaning of 
articie 110 of the Constitution of India." 

.    Ill 

"In accordance with the provisions of 
rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I arm 
directed to enclose the Appropriation 
(Railways) No. 3 Bill, 1986, as passed by 
Lok Sabha at its sitting held on the 13th 
March, 1986. 

2. The Speaker has certified that this Bill 
is a Money Bill within the meaning of 
article 110 of the Constitution  of India." 

Sir, I lay a copy of each of the Bills on the 
Table. 

RESOLUTION REGARDING AP-
POINTMENT OF A COMMISSION TO 

INQUIRE INTO THE BACKWARDNESS 
OF EASTERN UTTAR PRADESH.-  

contd. 
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SHRI DARBARA SINGH   (Punjab): But   
that  was  impracticable. 

It night be impracticable; and therefore they 
might not have accepted. 3 PM 
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SHRI DARBARA SINGH: Sir, I would 
like to bring to your notice just this much—
that the Resolution which has been brought 
forth by the honourable ember is confined to 
Uttar Prades   only.  I  appreciate his 
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SHRI KAILASH    PATI    MISHRA: There 
is  an  amendment. 

SHRI DARBARA SINGH: I am. not 
concerned  with your  amendment. 

Sir, the Resolution which has been brought 
forth is to bring to the notice of the 
Government that that part of Uttar Pradesh 
which is much more important is neglected. 
The economic conditions there worry the 
honourable Member, the party and other 
parties as well. But such a situation is there not 
in U.P. only. If you look at the whole of India, 
there are parts which are most backward. 
There also industry is not developed; I mean 
small-scale industry. I do not want that big 
industry should be there. But small-scale 
industry means more employment. Therefore, 
industry should be there, water distribution 
shouid be properly done and roads should be 
built so that people can progress more. 
Development of both agriculture and industry 
should be there. It is good that he has brought 
it to the notice of this House though it relates 
to the U.P. area only. But we are very much 
concerned that it should be taken up for India 
as a whole. This also I would like to bring to 
your notice, Sir. 
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"It will be a news to many today that 
during the Mutiny of 1857-58 the town and 
even the countryside of Azamgarh became 
for several months. independent of British 
rule. The story of the exploits of the 
mutineers at Azamgarh is glorious for it 
unfolds an epoch of heroism and sacrifice 
which are unparalleled." 
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THE VICE-CHAIRMAN (SHRIMATI 
KANAK MUKHERJEE): Please make your 
speech short. There are so many speakers.  
We have to finish at 
4.80.
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THE VICE-CHAIRMAN (SHRIMATI 

KANAK MUKHERJEE): Mr. Chitta Basil. 

SHRI   GHULAM RASOOL    MATTO 
(Jammu  and Kashmir):    Madam, my name 
is there. 

THE VICE-CHAIRMAN (SHRIMATI 
KANAK MUKHERJEE); All right. Please 
take only five minutes. 

SHRI GHULAM RASOOL MATTO: I 
will not take more than five minutes. Madam 
Vice-Chairman, I rise to support the 
Resolution moved by Shri Kalpnath Rai. 
Madam, there are many backward districts, 
many places, many pockets in various States 
which are backward. But a start has to be 
made somewhere. Therefore, I feel, what Mr. 
Kalpnath Rai has said is the starting point of 
that process. Shri Darbara Singh spoke about 
this. Just now, our friend from Madhya 
Pradesh mentioned about such pockets. This 
morning. Madam. I also spoke about Jammu 
and Kashmir and pointed out that out of Rs. 
30,000 odd crores invested in the public sec-
tor, only Rs. 7 crores are invested in the State 
of Jammu and Kashmir. But if one limb of the 
body is weak or ill the whole body will be 
aching. So, a start has to be made. I feel that 
Shri Kalpnath Raiji has mentioned about the 
districts of Basti, Azamgarh, Deoria, 
Gorakhpur, Bahr-eich, Balia. Jaunpur, 
Mirzapur, Ram-pur and Varanasi. they almost 
have a   total   population   of 6 crores. This 

is an irony of fate that Uttar Pradesh which 
has a population of 12 crores is one single 
province and this is equal to the entire 
countires of the Western world. I do not know 
how a State like Uttar Pradesh can be treated 
as one State and that is why there has been a 
demand of Purvanchal by the peopie of these 
districts. There is a historical background also. 
In the 1857 war and other wars about which 
Mr. Malaviya has also said, Chittu Pande 
waged a war against the British. They wanted 
to keep Eastern UP. backward for that reason. 
It is not the policy of the Congress to keep 
Eastern U.P. as backward so that they 
remained illiterate because the Congress 
stands for socialism and equality for all. Now 
that is the main point of my speech that there 
is a constitutional guarantee. There is a 
constitutional provision under article 340 
which reads as under and  I quote: 

"Appointment of a Commission to 
investigate the conditions of backward 
classes." 

It is exactly like the Resolution put forward 
by Mr. Kalpnath Rai. It states  under  article 
340(1)   as under: 

"The President may by order appoint a 
Commission consisting of such persons as 
he thinks fit to investigate the conditions of 
socially and educationally backward classes 
within the territory of India and the 
difficulties under which they labour and to 
make recommendations as to the steps that 
should be taken by the Union or any State 
to remove such difficulties and to improve 
their condition and as to the grants that 
should be made for the purpose by the 
Union or any State and the conditions 
subject to which such grants should be 
made, and the order appointing such 
Commission shall define the procedure to 
*be followed by the Commission." 

In the light of a clear provision In. the 
Constitution  of    India    under    art!- 
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think a start must be made by the Planning 
Commission and to request the President to 
appoint a Commission as suggested by Shri 
Kalpnath Rai under article 340 so that the 
backwardness of the State is removed. 

With these observations I commend the 
Resolution of Shri Kalpnath Rai. 

SHRI CHITTA BASU (West Bengal): 
Madam, the question which we are discussing 
in the form of the Resolution, I may make out 
at the outset) does not relate to a particular 
Shite but raises a very fundamental question of 
the socio-economic conditions of our country 
even after the completion of six plans in our 
country. The major question that has been 
posed is the question of regional disparities 
and regional imbalance. I have got certain 
figures which suggest very pitiable condition 
in certain parts of the country. To be very brief 
I only refer to one figure because I see or I 
expect that the hon. Minister incharge of 
Planning would be here to take part in this 
debate. Only for his attention I quote certain 
figure which is the index of real per capita 
income of StateslUnion Territory at 1970-71 
prices with all-India or national average of per 
capita income at 1970-71 prices as 100. The 
latest figure available is of 1983-84. Madam. I 
shall mention about Manipur, Trtpura, Uttar 
Prad'ssh and Bihar. Bihar comes to 58.3, Uttar 
Pradesh comes to 71.2, Manipur comes to 73.4 
and Tripura comes to 82.6—i.e. much  below  
the  national  average. 

Now I want t0 refer particularly to this 
region of the country—th=. Eastern region. 
Mr. Malcom S. Adiseshiah 'a renowned 
economist of our country who happened to be 
a Member of this House also, has. in his paper 
"Some Thoughts on the Seventh Five Year 
Plan", indicated that the Eastern region 
consists of some provinces—e.g. West 
Bengal. Bihar and Uttar Pradesh, and as T 
have mentioned earlier there have been 
regional disparities. It is necessary for the 
House and for the Planning Commission to 
con- 

sider this problem of regional imbalances and 
regional disparities from a historical point of 
view also. In this connection I would only 
like or rather I am tempted, to quote Mr. 
Hanumanlha Rao from a historical 
background. That is, he says: 

"One can illustrate figures collected 
from the economic history of this country, 
particularly of this region (i.e. Eastern 
region) that in the whole of centuary and 
half before Independence the rate of 
taxation was very high in this region, i.e. 
the whole of Eastern zone. And the 
extraction of surplus from the rural sector 
was much higher whether in terms of per 
capita or per hectare than from many other 
parts of the country. Of course there had 
been a significant drain of resources from 
the country in the colonial period to 
countries outside". 

It is not necessary for me to quote further, but 
therein lies the basic reason of backwardness 
of the Eastern region. (Time Bell rings) 
Madam, you have already warned me and 
therefore I shall not take much of your time, T 
do not like to embarrass you in the least. 
There has been a historical background to 
backwardness of the Eastern region. I hope 
the hon. Minister would consider this thing in 
depth. 

I can anticipate his reply. His reply would 
be that attempts are being made by the  
Planning Commission and different Ministries 
for some developmental activities in this 
region, but he should know that the per capita 
transfer from the Union t0 this region has been 
always below, the national average. Of 
course, there has been some increase in the 
recent years. I do not ignore that; I know facts 
say So. But what is the backlog because of 
historical reasons? If you ignore the historical 
reasons, which I have mentioned, of the 
British days then these increases in transfer 
from the Union to the States for this region 
does not eliminate or can never eliminate the 
backlog to which this region has been 
subjected to from the days of imperialist 
domination of our country.   Now  he     
would  say that the 
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Gadgil   formula    takes     care     of     that. 
Madam, may I request, according to me— I   do 
not     want  to go  into  details—the Gadgil  
formula, in the  matter of Revolution of funds, 
does not   take care     of these historical,    
social problems.    Therefore,   my   approach, 
my   request to   the Government as an economic 
and     social activist would be, please try to 
revise the Gadgil  formula  from   historical  
point  of view and then and then alone this back-
wardness from these areas of the Eastern region   
can   be   eliminated   and  liquidated and these 
can be put at par with    other States which have 
gone far-ahead. Madam, in this case the question 
of land reforms is there.    1 am very sorry to say 
that the Planning Commission has not 
mentioned, has not even fixed up the target for 
the 7th   Five-Year   Plan  'regarding   land   re-
forms.  Lastly. 1 would   say it    has    got its   
political   implication.   The      Government, the 
ruling party and all the parties in  the  country  
should  know the  political implication   of   this  
imbalance.   I   would quote from  one  paper 
which says.. 

THE VICE-CHAIRMAN (SHRIMATI 
KANAK MUKHERJEE): Please don't take 
much time. 

SHRI CHITTA  BASU.  The     meaning of 
that is these economic imbalances   and 
regional  disparities   lead  the  people      to 
discontent and this discontent makes    the 
people loyal to the regional   parties,    regional  
organizations  and  regional   forces. In order 
to stabilize the unity of the country  and  in 
order to strengthen the unity of the country it 
is necessary    to remove the   economic      
imbalances   and   regional disparities.   For   
that   purpose,   I   say,   a historical approach 
has to be    given    and the Gadgil formula has 
to be revised    so that   the   economically   
backward     regions can overtake the backlog 
which have been created by the British 
imperialists in our country.    Thank   you. 

THE VICE-CHAIRMAN (SHRIMATI 
KANAK MUKHERJEE): The honourable 
Minister, please. 

 
THE VICE-CHAIRMAN (SHRIMATI 

KANAK MUKHERJEE): Execuse me, if we 
get time after the Minister's intervention you 
will be  allowed to speak. 

 
After the Minister you can speak because 

up to five o'clock we have time. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND FOOD 
AND CIVIL SUPPLIES (SHRI AJIT 
PANJA). I think if the honourable Member is 
the only person, let him speak, because after 
five o'clock this will lapse. That  is   the 
difficulty. 

THE VICE-CHAIRMAN (SHRIMATI 
KANAK MUKHERJEE): Please take only 
five minutes—not more than thai. 
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SHRI AJIT PANJA: Madam, I 1 hough! I 

would be getting some time to reply to this 
very informative and excellent debate which 
took place for several days and in which 
many Members took part. 
* I am grateful to the mover of the 
Resolution, Mr. Kalpnath Rai because one of 
the most important aspects of our entire 
Planning has been on various points 
ventilated by various Members i.e. what is to 
be done in respect of certain areas, in respect 
of a group of people, in respect of a class of 
organisation of a part of the country where 
along with the mainstream of development, 
those class of people or those tribal people or 
those Scheduled Castes and Scheduled Tribes 
or a portion of that State have   not 
developed. 

Madam, this Resolution is on a different 
point. It is not regarding entire UP or about 
the Eastern region; it Is regarding Eastern 
UP. I would like to emphasise one   point   
through   you   on 

the Hon. Members. Most certainly, I agree, .it 
is the duty of the Onion Government and the 
Planning Commission to see that the regional 
imbalances are taken care of and inter-State 
disparity is removed, but within a State, 
between one and another, between one sub-
division and another and between one block 
and another, it is for the State Government or 
the Union Territory -cerned to look after. But 
for that reason, one cannot say that • the Union 
Government or the Planning Commission has 
no duty to correct those imbalance. Therefore, 
keeping in view the position of the Eastern 
U.P', as far back as 1062. a Commission was 
se4 tip known as the Patel Commission. It 
made an in-depth study and gave its 
recommendations. Two hon. Members have 
said that the recommendations of the Patel 
Commission were not given effect to. It is not 
correct. It was because of the recom-
mendations of the Patel Commission that 
various aspects of the development were taken 
care of in fifteen of the 57 districts whose 
geographical area is 29 per cent of the entire 
State and the total population  covered  was  
32.5  per cent. 

The Patel Commission    has recommended 
ten major heads for implementation. They  
were:   agricultural  production    and allied   
programmes,   fertilisers,      coop live credit, 
research work on paddy, supply of improved 
seeds, food preservation, animal  husbandry,  
fisheries,      small-scale industries   and   
private     minor  irrigation works.    
Implementation on all these    ten heads was 
done. As  the  planners found that disparity had 
existed even after that, a  major  thrust      
sometimes  called      a booster dose with 
modern scientific    approach  was   suggested   
to   remove      the disparity.     Though  the  
Patel    Commission's major heads on rural 
development programme  were  not  fully 
implemented, yet majority  of its 
recommendations had been implemented.    
This was so because we  found  that certain 
defects and difficulties had arisen from the 
Patel Commission's    recommendations.      
Therefore, Dr. Sen's Committee      was  set up      
in March      1983. It went into     it in detail to 
find out why the Eastern UP was not 
developing   while Western UP was   making 
development. Was it the States fault or was it a 
because of the financial eons- 
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its or was it  that somebody else was coming in 
the  way of its development? After it 
submitted its report an agricultural thrust in 
that particular area was suggested. 
Immediately that  was given effect to and the 
results were very good , Still it was found that 
the results were not as good as they were 
expected. Thereafter in 1983 a new strategy 
evolved. Sea tar as eastern Uttar Pradesh, and 
eastern region of India were concerned, the 
agricultural strategy was headed by Dr. S. P. 
Das Gupta, Adviser. 1 Perspective Planning) 
Planning Com-11 this  was done, we found it 
was gradually developing; and the elopnvnt of 
eastern U. P. and the entire eastern India rests 
upon one pivot that is. the fast development of 
agriculture. For this reason, a just comparative 
chart of U. P., taking into account the Sixth 
Plan and Seventh Plan was pre-pared. In the -
Sixth Plan agriculture got an allotment of Rs. 
336.21 erorcs; and in the Seventh Plan it has 
been raised to Rs. 786.96 crores, that is. an 
increase of  148.9  per cent. 

So far as Bihar is concerned, for agri-
culture, the Sixth Plan allotment was only 
Rs. 163.66 crores; and in the Seventh Plan it 
has been raised to Rs. 278.15 crores, that is, 
an increase of 70 per cent. T can go into the 
details, but I do not want to go, because time 
is short. 

So fas as Sixth Plan, is concerned Uttar 
Pradesh got a total allocation of Rs. 5,850 
crores. Because of the particular direction 
given by our Government: and according to 
the decision of the Planning Commission to 
remove regional given by our Prime 
Minister these regional imbalances are taken 
care of as quickly as possible. The amount 
which been alloted to U. P. in the Seventh 
Plan alone is Rs. 10,447 crores, that is, an 
increase of 78.6 per cent over the Sixth Plan. 

So far as Bihar is concerned, the Sixth 
Plan allocation was Rs. 3,225 crores. Now in 
the Seventh Plan it has been increased to Rs. 
5.100 crores. The percentage of increase is 
58.1.    Now from this    figure 

the entire increase which I have got with me, 
it will be seen, Madam, that the highest 
increase has been made in rural development 
and agriculture so far as I P. if concerned. 
And there the per-of increase is 148.9 so far as 
agri-culiure in the Sixth and Seventh Plans is 
concerned. So far as rural development in the 
Sixth and Seventh Plans is concerned, the 
percentage of increase is 182. Madam, these 
figures are in respect of Pradesh. 

Madam, these figures normally go to -how 
that the points which were agitated hon. 
Members are very correct. But, unfortunately, 
the lion. Members did not find time 10 look 
into these figures. But the  Seventh Plan has 
taken a perfect note-of all, this, not only Bihar 
and Uttar Pradesh but also the entire eastern 
region. Therefore, the entire strategy, of 
having agricultural produce in. Punjab and 
Har-\ana belt has been shifted to entire eastern 
region of Uttar Pradesh, Bihar, West Bengal, 
Orissa, Assam, Tripura and some of the  sister 
States which could produce rice and wheat, if 
possible, ii not fruit. So far as production of 
fruit is concerned emphasis has been given on 
fruit cultivation. for the reason in order to see 
that fertilisers goes to the cultivators in time, a 
scheme has been worked out. As for the mills 
they get ready for the purpose of grinding 
wheat for making flour available to the 
people. So far as the FCI is concerned, they 
have started augmenting the entire storage 
capacity for eastern sector and structural 
facilities so that when it comes up, it will be 
of a great value. 

Madam, the difficulty is that with all these 
reports when they put emphasis, we have to go 
side by side with the development of 
industries and minerals and with the 
development of modern things. We have to 
certainly look after the agriculture also. So 
when the Shift is on agriculture, it  appears" 
that although in Eastern U.P. the area 
available for rice cultivation is 68.9 per cent 
the actual cultivation is only on 50 per cent, 
which is an imbalance within. Therefore, an 
Adviser of the Planning Commission went to 
U. P. and had a specific talk with the Chief 
Minister so that these intra-State imbalances 
which have taken place could    be 
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taken  care of.     Now.  with the emphasis of 
the Seventh Plan on agriculture in  the . entire 
eastern region--where Western U.P. dews not 
fall—this is a point to be    taken note of.    
For taking care of these imba-iitter-State    
in.balances or    irnba-•  lances   between  east  
and   west,  or  imbalances within A State like 
imbalances betel one district and another 
several .   been taken, 

far  as the industrial sector i--anted) no-
industry districts or districts icfa have no 
industry have been given the highest priority 
with the best possible incentives, so that 
gradually we can go down from the district. 
Now die cry is that we have to remove the 
intra-district disparities and now we have to 
think of sub-divisional disparities and then 
intra-block disparities. Therefore, Madam, I 
hope thai the entire House will appreciate 
that it is a question of looking at the whole 
matter and having a thrust. Particular 
attention has been given for tribals .md the 
Scheduled Castes and Scheduled Tribes. 
That is why the Tribal Sub-Plan has been 
made. Mr, Basu mentioned about the Gadgil 
Formula. The Gadgil Formula has been 
modified, as Mr. Basu has correctly pointed 
out. Therefore, first with the resources 
available, we pre-empt, taking into 
consideration where we have to put the 
focus in respect of various areas of 
development. After separating that amount, 
it goes as special Central assistance, as for 
example, in the case of West Bengal, Rs. 20 
crores extra-not demanded by the State—
had to go there because the Planning 
Commission found that the power sector in 
the State had to be augmented. So this 
amount had to be given and it has been 
given. In Bihar, U.P. and in southern States, 
where there tire rice-jrrowing areas 
producing good rice, we are putting a thrust 
so that it comes up. 

Madam, 1 was very pained to hear one or 
two Members saying 'Let us divide • U. P." 
Now if Balkanisation is thought of by some 
people, then I and the Government are 
terribly against it. The whole of India shall 
have to be kept intact. It is not a question of 
dividing everything and then administering 
property. If there is disparity in U. P. between 
the east and 

the west, if there is disparity in Bihar, shall we 
go on dividing and making our country 
smaller and smaller? Madam, in your 
knowledge you know that such Balkanisation 
always makes a country wholly weak. 

Therefore, when all this is taken in view 
and as one after another, it has been Uiken 
care of by the Planning Commission and even 
as late as in 1984, I would certainly request 
the hon. Member to withdraw his Resolution. 
So far as Bihar is concerned, I have given the 
iigures. So I would also request the hon. 
Member who moved the amendment to 
withdraw it. 

["here is one small point raised by an hon. 
Member about the provision in the 
Constitution. We are very much aware of 
article 340 v. hereby a commission can be 
appointed, r am not going into the argument 
whether the Constitution-frnmers by 
mentioning "classes" referred to a particular 
class. I am not going into that. But the 
Planning Commission is fully aware of it, the 
Government of India is fully aware of it and 
from 1962 we have been consciouslj trying to 
attack the problem areas. That is. wherever 
there is poverty, the target is there, and it is a 
direct as-saull on these problem areas. With 
these words, Madam. I request the movers of 
the Resolution and the amendment to 
withdraw them. 

5.00 P.M. 
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THE VICE-CHAIRMAN (SHRIMATI 
KANAK MUKHERJEE): First I shall put the 
amendment to vote. The question 

The  motion   was   negatived. 

THE   VICE-CHAIRMAN   (SHRIMATI 
KANAK  MUKHERJEE);  Is it the plea sure 
of the House  to permit Shri    Kalp Nath Rai 
to withdraw his Resolution? 

(No lion. Mcmbci (Assented.) 

The Resolution  was. by  leave, withdrawn. 

THE VICE-CHAIRMAN (SHRIMATI 
KANAK MUKHERJEE): The House stands 
adjourned till 11.00 am on Monday, the   
I7Hi March 1986. 

The House then adjourned at 
three minutes past five of the clock 
till eleven of the clock in Monday,   
the  17th March.   1986. 


